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IN THE HIGH COURT OF JUDICATURE AT PATNA ELECTION
PETITION No. 12 of 2015

Gopal Krishna Verma @ Gopal Krishna Barma
. ... ... Petitioner/s
Versus
Mewa Lal Choudhary
. ... ... Respondent/s

Appearance :

For the Petitioner/s : Mr. Shashi Bhushan Kumar Mangalam, Adv
Mr. Parijat Saurav, Adv

For the Respondent/s : Mr. BaidyaNath Thakur, Adv

CORAM: HONOURABLE MR. JUSTICE S. KUMAR
ORAL JUDGMENT
Date : 23-02-2022

Heard learned counsel for the parties.

Learned counsel for the petitioner submits that due to efflux of time this
petition has become infructuous.

In view of the above, this election petition is dismissed as having become
infructuous.

Petitioner is at liberty to seek refund of the security deposit.

(S. Kumar, J)
AR A,
goild AR A,
wfad IRa fFatae sman |
ELECTION COMMISSION OF INDIA
NOTIFICATION
Nirvachan Sadan, Ashoka Road, New Delhi-110001/Dated : 12" May, 2022/22 Vaisakha,
1944 (Saka)

No. 82/BR-LA/(12/2015)/2022: In pursuance of Section 106 (b) of the
Representation of the People Act, 1951 (43 of 1951), the Election Commission hereby
publish Order dated 23 February, 2022 of the High Court of Patna, Bihar, in Election
Petition No. 12 of 2015.
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By order

SUJEET KUMAR MISHRA,
SECRETARY,
ELECTION COMMISSION OF INDIA.
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